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PER ASHWANI TANEJA, AM:

The present appeal has been filed by the revenue
against impugned order dated 11.08.2014, in relation to
the penalty proceedings under section 271(1)(c) whereby
revenue has challenged levy of penalty of Rs.36,79,893/-

on account of disallowance under section 14A.
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2. It has been admitted by both the parties that, in the
quantum appeal, the Tribunal has deleted the said
disallowance which was made by the AO over and above
what the assessee has offered the disallowance under

section 14A.

3. In view of the aforesaid facts that in the quantum
proceedings the Tribunal vide order dated 20.01.2014 in
ITA No.397 and 437/Mum/2012 has deleted the
disallowance made by the AO under section 14A over and
above what was suo moto disallowed by the assessee in
its return of income, the penalty levied on such
disallowance have no legs to stand. Even Ld. CIT(A) has
deleted the penalty after following Tribunal order in the
quantum proceedings. Accordingly, ground raised by the

revenue is dismissed.

4. In the result, appeal of the revenue stands
dismissed.

Order pronounced in the open court on 25t May, 2016
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Mumbai, Date: 25" May, 2016
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